
276



277



278



Annexure-1

279



280



281



282



377T) 
TTE 4-06S /uAU/2023 f 21/O/2023 

3ITT 

fRd S,VTEi, -HPAR T fis 01.01.2022 f&is 
31.12.2026 T 3Tater try FtgT ¥Taea EI 

TC ERT YUT (OTioelo) 3T�T Ai5 20.02.2023 DRoRT JT 

"14. lIn these circumstances, we issue notice to both Project Proponents, namely, M/s 

Sudhakar Pandey and Associates and M/s New India Minerals. A copy of repor! shall 
also be supplied to them permitting them to file their response and objections, if any, lo 

the report within 10 days from today. 
Shri Vishvajeet Singh, Advocate assisted by Sharad Chohan, Advocate has appeared 
and stated that they have received instructions on behalf of both Project Proponents only 

yesterday and they may be given copy of the proceedings to enable them to file their 
replies. In case theyfile their Vakalatnama in registry by tomorrow, Registry may supply 

documents to learned Counsel and thereupon service on both project proponents shall be 
deemed sufficient 
Looking to findings recorded in the report indicating blatant and gross violations and as 
well as having deleterious effects on environment and particularly efecting rivers, we 

find it appropriate that both Project Proponents should not be allowedto 
mining activities, Hence we restrain them from undergoing with mining activities until 
further orders," 
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nthese circumstances, we issue notice to both Project Proponents, namely,. Ms 
Sudhakar Pandey and Associates and M/s New India Minerals. A copy of report shall 
also be supplied to them permitting them to fle their response and objections, if anry, to 
the report within 10 days from today. 
Shri Vishwajeet Singh, Advocate assisted by Sharad Chou 
and stated that they have received instructions on behalf of both Project. Proponents only 
yesterday and they may be given copy of the proceedings to enable them to file their 
replies. In case they file their Vakalatnama in registry by 1omorrow, Registry may supply 
documents to learned Cownsel and thereupon service on both project proponents shal be 
deemed suficient. 

"14. 

15. n, Advocate has appeared 

Looking to findings recorded in the report indicating blatant and gross violations and as 
well as having deleterious effects on environment and particularly efecting rivers, 1ve 

find it appropriate that both Project Proponents should not be allowed to continue with 
mining activities. Hence we restrain them from undergoing with ining activities until 
urther orders." 
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